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Uwe.... 

Rajeev (Cumar 

70 

Do here by 

Mr. 

Mr. 

IN THE HIGHGOURTOF HARKHAND 
AT RANCHI 

Mr. Agush 

Date : 

E 

Mr. Rahu De Adw. 

R15 

Ver Su s -

ADVOCATE WEL 

know all men by these presents that by this Vakalatnama 

VAKALATNAMA FOR THE 6- P. ns 
NO. |s S /OF 202S, 

Jhauchad R36 206 

Pam Adw. 

srfirattlDCUTUTbu 
152 

29th Jme 

au ot Jhakhnd en... Respondents /Opp.Party. 

120R.6 

RKH 
ADVOCATE WELFAREFÚND 

To be above effect we execute the Vakalatnaa. 

Taibu naļ Eat 
Bouh 

Vimal Topo, S/o Zaka iae fope, 4fo Shet, 

Appointed the Advocates noted below in the margin or any of them as mylour 
lawful Advocate in the above nentioned case for appearing in conducting 
and arguing the same , for depositing or withdrawing any money in 
connection therewith for putting in papers, petition etc. on my/ our behalf for 
filling or taking back any documen!, or withdrawing suit or appeal wvitin 
permission to institute fresh suit etc. and ,make compromise and for referring 
the case to arbitration and for doing all Act that be necessary to be done in 
connection with the said case l/ We further say that any Act done by my/ our 
said Advocate or any one for them after accepting this Vakalatnania 
shall be considered as mylour true and lawful Act. 

Kolota 
..Petitioners/Appellants. 

Kolkatta 

JuIDeo Ltl. 

INI 
RANCA 
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Received this Vakalatnama from Executants / through the pairvikar of the 
executants and accepted the same on being satisfied. 

720?2OO2 
4440 698936 

Adw 
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